IN THE CENTRAL ADMIN ISTHATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.4.No, 1565/93 , Date of 0rder=30P2\93

BETWEEN 3

5.8 .5reenivasulu | .. Applicant,
AND

1. Union of India rep, by '
Post Master genercl,
APSR, Kurnool,

2. Supdt, of Post Office,
Kurnool Division,
Kurneol, -

3, Supdt, of Post Offices,
Hindupur Division,
Hindupur,

5. Postmaster, Adoni, .
Kurnool Dist, «+ Respondents,

Counsel for the Applicant .e Mr;P.Rathaiah

Counsel for the Respondents ' ‘ oo Mr,N.R.Devraj

CORAM 2
HON'BLE Mr,JUSTICE V,NEELADRI RAO 3 V ICE~CHA IRMAN
HON 'BLE Mr.R, KANGARAJAN s MEMBER (ABMN,)




0A.1565/93

Judgement

~( As per Hon, Mr. Justice V. Neeladri Rao, Vice Chairéan )

e
L

HeardVSri P. Rathaiah, learned counsel for the
applicant and Sri N.R, Devaraj, learned counsel for the
respondents,

2. This application is filed praying for setting aside
the order dated 16-10-1993 whereby the applicant was .}
transferred from Kurnool Division to Hindupur Division.
3. The applicant is working as Postal Assistant in
Kurncol Division, The normal transfer of the postal
Rssistants 5;%\uithin the division aonly. B8ut under Rule
37, the employees of that cat@gory can be transferred to
any other division if the circumstances warrant,
4., \hen 0A.1048/93 was filed against this very order of
transfer, the said DA was disposed of by order dated
30-8~1993 with an abservation that representation of the
applica%ﬁfjkto PMG, Kurnocl or whe is incharge aof PMG,
Kurnool, against the said order of transfer may be con-
sidered., The PNG,-Visakhapatnam, who igigncharge of PMG,
Kurnool issued pfoc;edings dated 16-10-1993 rejectinq the
representation of the applicant as againat the said order
of transfer, Thersin=the fuliauing observationsof the
PMG, Visakhapatnam, inf?rder dated 16-10-1993 are referred’
to forlthe applicant to challaﬁpe the said order :-
"Jhile 1 agree that transfer of an official to a far
off place is a personal inconvenienca, it has tb be
realised that public interest over-rides personal interest,

His acts were subversive to discipline and also it is

clear that it is not amenable to discipline as long és he

continued in Kurnool Division. It is therefore necessary
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Copy to:-
1. Post Master General, APSR, Union of India, Kurnool.

26 Supdt. of Post OfFfice, Kurnaal Division, Kurnool.
3. Supdt. oF Post Offices, Hlndupur Division, Hindupur.snam =
P v —dof-
4, Postmastar, Adoni, Kurnool Dlstrlct.
5. 0One copy to Sri., P.Rathaiah, advocate, CAT, Hyd,
6. One copy to Sri. N.R.,Devaraj, Sr. CGSC, CAT, Hyd.
7. 0One copy to Library, CA7, Hyd.
8. 0One spare copy.
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and unavpidable to transfer him out of Kurnool invoking:'

- the provision of Rule 27 of Postal Manual Vol,IV in |
public interest.”

»’

5. In fairness to the appllcaﬁt it has to be stated that
he haéméttrlbuted o malafldes to PMG, Visakhapatnam Reglon,
who was incharge of Kurnool REglOﬂ, vhpo passed the order
dated 16~10-1993, The officers at the spot are in a better
‘pos;tlan to study the situdtion m1d to take approprlate

‘ steps for ‘defusing the situation;iF anything untoward
happens~9t can not ‘be sﬁated that the discipiine is not‘in
the public interest. 9? the concerned authority feels that
the transfer of an employee in the category of Pmtal
Assistants from.swy one division to any—a%ge;m323131on is
in the public interest and when auch an order was found to
be proper by«aay—ugig; officer and when malafides were not
attributed to the officer who passed the order and uhEn the
rule permits sucb transfer, we do not feel it a case for

interéerence with the order of transfer, L

|
6. In the result, the OA is dismissed. No costs,
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IN THE CEETRAL ADMINISTRATIVE TRIBUNAL

- ERABAD BENCH HYDERABATD

 THE HON'BLE MR . JUSTICE V.NEELADRI RAQ.
' VICE~CHAI RMAN

DRASEKHAR REDDY

THE HON'BLE MR,.T.G )
' MEMBER(J)

AND

THE HON"BLE MR.R.BANGARAJAN ¢MEMBER(A)

- . - - A

-

Dateas B0 | tq993

| ORCER/JUDGMENT :
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. ' to- -
 O.A.No, [S6 ‘S-f?} ‘

T B.Now T WE T
A

itted and Interim directions
isaped. :
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m Le )
Dismissed as'withdrawn.
Dismigsed for defaylt.

Reject d/Crdered.

+GORTHT :MEMBER(AX)"

Jeam





